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PRERI TYAGI BEFORE THE NATIONAL GREEN TRIBUNAL AT
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uzﬁ'pmi?ém | NEW DELHI

ORIGINAL APPLICATION NO. 230 OF 2026

IN THE MATTER OF:

DR. AMIT KUMAR .....APPLICANT
VERSUS
STATE OF UTTAR PRADESH & ORS. ... RESPONDENTS

RESPONSE ON BEHALF OF U.P. POLLUTION CONTROL BOARD

| Geetesh Chandra, S/o  Radhe Shyam Chandra, aged about
47 years, Regional Officer, U.P. Pollution Control Board,

Muzaffarnagar, U.P. at present at New Delhi do hereby solemnly affirm
and declare as under: V0 /

1. That | in the abovenoted capacity am well conversant with the
facts and records of the present case, hence am competent to

swear this affidavit. NOI

2. That the Applicant has filed O.A. No. 266 of 2025; Dr. Amit
Kumar Vs. State of U.P. & Ors. against the establishment of
industry by Respondent No. 8 which is pending for adjudication
before this Hon'ble Court. It is submitted that the U.P. Pollution

Control Board has granted Consent to Establish to Respondent
No. 8.

NOY; ¥
PRERNA 3 That thereafter Respondent No. 8 has applied Consent to
NOTAR! Operate and the Regional Officer, UPPCB has sent a letter

MUZAFFARNAGAR

2 5 WY 0B

dated 07.03.2026 to the Divisional Forest Officer, Shamli, Forest

Division, Shamli in view of complaint by the Applicant Dr. Amit

el
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Kumar with the request that an enquiry report regarding
establishment of the industry on forest land be sent so that it
could be possible to decide the consent application of the
Applicant. A copy of letter dated 07.03.2026 is being enclosed
herewith and marked as Anenxure-1. Ny s

4. That the Divisional Forest Officer sent a letter dated 10.03.2026
to the Regional Officer, U.P. Pollution Control Board,
Muzaffarnagar, informing that as per record of Forest
Department the area in question comes under the area to be
declared as reserved forest under Section 4 of Indian Forest Act
and a notice has already been issued to Respondent No. 8 on
09.03.2026. Copy of the said lett% is being enclosed herewith
and marked as Anenxure-2. o%

. That thereafter the Divisional Forest Officer vide letter dated
01.04.2026 has informed the Regional Officer, UPPCB,

{ Muzaffarnagar that case has been examined and it has come to

PRgRﬁA TYAGI
OoTA

MUZAFFARNF}‘.)E;AR
Reg. o 7866

" the light that some land of village Sakauti has deemed to be
\);.QF,\‘} ’ vested in Forest Department under the provisions of U.P.
Zamindari Abolition and Land Reforms Act, 1952 and some part
of which has been notified under Section 6 of Indian Forest Act,
1927, though the mutation of the said land has not been made in
the revenue record in the name of Forest Department. The Sub
Divisional Officer, Oon, District Shamli in his report has informed
that in the record of 1959 fasli the said plots were recorded gair
dai/agriculture/banjar and the same are not record as
government land or land of Forest Department. A detailed report
was called from the Revenue Department of Tehsil Oon, District

: . . %
MUZAFFARNAGAR Shamli wherein the revenue record of Village Sakauti, Pargana CZW

2 5 MAY 2026 N
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Bidauli, Tehsil Oon has been examined. As per said revenue
record, Khasra No. 454, 455, 457, 459, 464 are recorded as
Bhumidhar with transferable right. It was further mentioned that
on the basis of present documents, NOC has been given to
Respondent No. 8 with the condition that in future if the said
land is transferred or mutated in the name of Forest Department,
then the said NOC will come to an end automatically and for this
no separate order would be necessary. In view of the said
communication dated 01.04.2026 the Forest Department, U.P.
Pollution Control Board has granted conditional consolidated
consent to operate to Respondent No. 8 and also authorization
under Hazardous and other Waste (Management and
Transboundary) Rules, 2026. In this said‘_cﬁonsent to operate

there were following specific conditions: N>

2. this Consent to operate and industrial operation shall
remain subject to the interim orders passed in O.A. No.
266 of 2026; Dr. Amit Kumar Vs. State of U.P. & others,

PRERNA TYAGI
NOTPARY
MUZAFFARNAGAR
Reg. Mo 7866

PRERNA

NOTAR
MUZAFFARMAGAR

2 5 MAY 2026

currently pengéng before the Hon'ble National Green
Tribunal. U

7. This office has been informed vide Letter No. 25/3/14-
1/Shamli dated 01.04.2026, by the office of the Divisional
Forest Officer, Forest Division, Shamli, that -based on the
report received from the Sub-Divisional Magistrate, Unn —
the current entry regarding the land pertaining to the
above mentioned industry (Gata Nos. 459, 464, 454, 457
and 455) is recorded as ‘Category-1ka: Transferable
Bhumidhar Land’; and it is not recorded in the records as
forest land or as government/other category land. Based

on the aforesaid conclusion, this consent is being issued

Sogl—

Z
Q.
B
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for the operation of the industry at the above mentioned

site.”

/

True copy of Consent to Operate granted by UPPCB dated
04.04.2026 is being enclosed herewith and marked as

>

Annexure-3.

6. That Divisional Forest Officer, Shamli Forest Division, Shamli
vide letter dated 29.04.2026 has informed that land allotted to
Respondent No. 8 is not recorded in the name of Forest
Department and Bhumidhar with transferable right is in
possession, hence letter No. 2366/14-1 dated 10.03.2026
issued by the Office of DFO, is cancelled. True copy of the said

letter is being enclosed herewith and marked as Annexure-4. 2

. That the above short affidavit is being placed for kind
consideration of this Hon’ble Tribunal and the Board craves of
this Hon'ble Tribunal to agle another/detailed  affidavit
subsequently, if so required. 72

q y q o aT—
DEPONENT

VERIFICATION:
|, the abovenamed deponent do hereby verify that the contents of

above affidavit are true to my knowledge derived from official record.

No part of the same is false and nothing has been concealed

therefrom. 4’0%

VERIFIED ON THIS THE<§Z5+I’I DAY OF MAY, 2026 AT

MUZAFFARNAGAR. QJ
M%la. CL"”\ S W

1 depenent \\\\\\\\
p— +re identified b\; Shr e the s
. = e satisfied mysal’ - exammmg .
. ment who UPQE a‘nd the content:
MUZAFFARNAGAR o fidavit e,(, " =

;named y

(=
] . L v s a“t |
2 5 MAY 2026 ;5?;3‘; ‘SisT Muznvaap.mem 1d ‘L



5 ﬁ’b |
=l romuzafismageriuonch in MEXLYE -~ / ;

SN 3 SO0 .
Ay cﬁi?{f(.{z; »

— IW W TGN R 8, FemeeEer

U.P. POLLUTION CONTROL BOARD, MUZAFFARNAGAR

b 6-d1, ¢ AL, qorvnRIR- 251001 (Sodo)

/UM e _ L ,Qa_“ el .t

n}tj‘:‘fli x[-f- “Hf.?/on 'Déﬂ) Sle ﬁkﬂ’ﬂ(‘ f‘f;hljﬁ\rﬂﬁ?‘ __'_'_}é g?:j o /03/‘2“‘15
g IR,
TR 99 WHIT,
A |

fawzr. weinr %o s s Yeved 9 W, sy el @ e d wEies
weAf & W A

HEaY,

Guar QUNE fwasm weed use e @1 e @i sana @ ¢ fe do
anfada e vaeed! @ W | AT gald), Fave wmwen 9 wenfi fam o @
Bl 9elin @) USY @18 8 @R W0 459, U ekl ux gl e a@wd aqrafe yHor
va fRA® 21102024 H1 SN U T B IR W ST WA (I-0A0T UH) 3090
vt wfgar ) g 80(2) @ g Suforenfirenl @, wiwell e Fo 459, 464,
4545, 45491, 457 T4 455 WiRY fsar T 2

T U € 5 glo i wWR g SE o e @ Red o s
% are aNogo o 266 /2025 €N fbar war @, foad smwta w0 sRETOT T AT
miRg 5 2 o ¥ awRe Foly fore= 2

Blo fta FIR (Rieraasal) gRT -3 RFie 04.032026 3 wedq ¥ w=ifia
wEr fu anfddar wEw vaged @ Reg Rema o ™ 8 Rema § s@fao @
& Sar & RImeEr M SR, Sege wwelt 3§ aw et @ 9w R o @ 2
(eramfly we) |

Faad AT © % gdaum v Sunr Ho onfeRer widw ETwdl a
wE, gedd 9, Wl gR1 WdieH 8 oM B FRw @R ode & amaw |
f2re 14.02.2026 ) Wiel /914 WeAky (Consent to Operate) Wis &3 o &g wmA=+
frgr wa & wfe &ta wfem, Sovo ggEw FYEY 99 UEETR B Odd W
Sraned &)

JF. Sle affe @ER @1 (Iernll ua §9 IERY & Wy ufta @ fF s &
wyrr g9 Bar @ i W R aR @ wee A wile AR 3 sRited @ uie
wed @ g @y, Pred o wanly wavor @ Pl foran s wwm ﬁﬂ&‘*ﬁ;

LECT: Pl G
il e GEETESH Spmprses

CHANDRA 3o
&y arfs

uiatafg

1 [srarard) weey, wHdl ®) el wre Uiha |

2. g giave; sferd (qu-3), Godo ugH Fdav 41, G@as @ Qe g

ufae |

A e aedic /o Ao aifRdar e Yegerd), SR 0 450 9 S U

wahdy aedtan G Do vt ) el i | GEETESH Oty sty

LR TESH CHANDRA
3 Dty N2o0d 00
CHANDRA 165305 as
S WA SR

Il

f
e



6 r

HraTerd T TR, el I WANT, Tl |

e v awred-vEive i, P A gordd i §-fe wrd 41 dfoshamli2012@gmail.com

U —238(C6  / (14—1) el {&E 40 -0%—2026

g e
So%o WeuYT s 1S
TTHA! / GOTHTR |

fawa: ﬁoaﬁﬁmzﬁﬁ:{wwﬁ,mwﬁﬂmmaﬁwa§
Heer 3 o A W Wl ST AT
e — aToeRT raTerd e 1488 / OA—266, faje—07 / 03 / 2026

1_WW$W$WW%QWWW, 1927 D ERI—4
%mmmﬁm%wmw@aﬁm@ﬂﬁaﬁﬁm
aﬁaﬁqﬁﬁmﬁﬂfﬁqﬁﬁﬁmwﬁl

2.w@$ﬁaﬁmaﬁé@ﬁaﬁﬁmzﬁwsmﬁwm

(Entrey/Mutation) a5 fear T B, foEd AR e Rafy &1 S
ﬁmw%%%%wwwmmaﬁm%!

m:ﬁom%émﬁmﬁaﬁwmﬁﬁmmﬁaaﬁw
@mw@aﬁﬁvﬁﬁwﬁ%\

i e
SN a1 W

@ TSR




245 !

£ PArvexovye—3
UPPCB —
*@v‘i Uttar Pradesh Pollution Control Board
*‘f%?ﬁ%&\ Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,272083 1, I'ax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com
Category : ORANGE Application Id : 35787575
262035/UPPCB/Circle3(UPPCBHO)/CTO/both/SHAMI1.1/2026 Date: (04/04/2026
To,

ADIDEVA CARBON LLP
Khasra No 459 Etc Vill- Sakoti Tehsil Uoon Distt Shamli (U.P.),SHAMI.1,247773

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 and
Authorization under Rule-6(2) of the Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016 notified under Environment (Protection) Act, 1986 as applicable (to be referred
hereinafter as Water Act, Air Act and HW Rules respectively).

CCA is hereby granted to ADIDEVA CARBON LLP located at Khasra No 459 Etc Vill- Sakoti Tehsil
Uoon Distt Shamli (U.P.),SHAMIL.I,247773. subjcct to the provisions of the Water Act, Air Act and
Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 and the
orders that may be made further and subject to following terms and conditions :-

. This CCA ADIDEVA CARBON LLP granted for the period from 04/04/2026 to 31/07/2030 and valid

for manufacturing of following products.

S |Product Quantity Unit

No

L 01l 88.0 Metric Tonnes/Day

2 Recovered Carbon 72.0 Metric Tonnes/Day
Black

3 Steel 30.0 Metric Tonnes/Day

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(1) The daily quantity of cffluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic 3.0 Septic Tank Drain

Industrial 0.0 Oil containing
water shall be
treated through
ETP of 5§ KLD and
treated water shall
be used in
Gardening in
industry premises.
Cooling/Scrubbing
water shall be
recycled.

Digitally signed by

GEETESH  seeTesk

NDRA

CHA
CHANDRA pate: 2026.04.04

17:13:45 +05'30'
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(i1) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/sccondary and tertiary treatment as is required with reference to influent quantity and quality.

In casc of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phonc/cmail with a report in this regard to be dispatched immediately.
(1i1) The treated cffluent shall be recycled to the maximum cxtent and should be reused within the premises
for gardening cte. Quality of the treated cffluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In casc of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/cmail with a report in this regard to be
dispatched immediately.

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achicve the quality of the treated sewage to the following standards.

Parameter

Parameters Standards

‘S No.
3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
1) The applicant shall usc following fucl and install a comprehensive control system consisting of control
cquipment as required with reference to gencration of emissions and operate and maintain the same

continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel| Stack no Control Height of
Pollution Device Stack
Source
1 Heating |LSHS/Gas/ 01 Particulate | 30.0 meter
Furhace Pyro Gas Matter high from
(Reactors ground level
08 Nos. x
15
Ton/Each)
2 |DG Set 750 Diesel 02 Sulphur | As per CAQM
KVA Dioxide Standards
(CPCB-4
Plus)
Emmission Quality Standards
S No. Stack no Parameters Standards
j 1 01 Particulate Matter As per CAQM
" Standards
2 02 Sulphur Dioxide As per CAQM
] __Standards
3 Oxides of Nitrogen As per CAQM
Standards
GEETESH SZRUierisy,
CHANDRA 7 ae s
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In case of stoppage of functioning of air pollution control cquipment, production has to be stopped
immediately and this Board has to be intimated by fax/phonc/cmail with a report in this regard to be
dispatched immediately

(11) The unit will not usc any type of restricted fucl.

1i1) Noisc from the D.G. Sct and other source(s) should be controlled by providing an acoustic enclosure as is
required for mecting the ambient noise standards for night and day time as prescribed for respective
arcas/zoncs (Industrial, Commercial, Residential, Silence) which arc as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial |Commercial| Residential Silence
Noise level in Area Area Areca Z.one

db(A) Leq

Day |Night| Day |Night| Day |Night| Day | Night
Time | Time | Time | Time | Time | Time | Time | Time
75 70 65 55 S 45 50 40
4. Conditions under Hazardous and Other Wastes (Management and Transboundary Movement)

Rules, 2016 :-

The Factory Manager of ADIDEVA CARBON LLP. is hereby granted an authorization to operate a facility
for collection and storage of Hazardous wastes. The authorization is granted to operate a facility for
genceration, collection and storage of hazardous wastes within factory premiscs for following category of

wastes: -
S.No. | Category of Hazardous | Authorised mode of disposal | Quantity(ton/annum)
Waste as per the or recycling or utilisation or
Schedules 1, II and 111 co-processing, etc.
_ of these rules

1 Used/Waste Oil Through TSDF 9.5 M'I/Annum
(Schedule-1, Cat. 5.1)

2 Empty Drums Through TSDF 0.4 MT/Annum
(Schedule-1, Cat. 33.1)

3 Cotton Waste Through TSDF 3.0 M'1/Annum
(Schedule-1, Cat. 33.2)

‘The authorization shall be in force and shall be valid upto 31/07/2030. The authorization is subject to the
conditions stated below and such conditions as may be specified in the rules for the time being in force
under Environment (Protection) Act, 1986.
Terms and conditions of Hazardous Waste authorization :-
(1) The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the
rules made there under.
(i1) The authorization and its rencwal shall be produced for inspection at the request of an officer authorized
by the SPCRB.
(111) The person authorized shall not rent, Iend, scll, transfer or otherwisc transport the hazardous wastes
without obtaining prior permission of the SPCIB.
(iv) Any unauthorized changes in personnel, cquipment as working conditions as mentioned in the
application by the person authorized shall constitutc a breach of his authorization.
(v) It is the duty of the authorized person to take prior permission of the SPCB to close down the facility.
(vi) An application for the renewal of an authorization shall be made as laid down under these rules.
(vii) The unit shall comply with any other conditions specified in the guidelines issucd by the MoEF or
CPCB/SPCB from time to time.
(viii) The authorization is valid for temporary storage of Hazardous Waste within premises only.
GEETESH  ceiesh chanoa
CHANDRA 25355
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(ix) The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous
chemicals being uscd in the plant as well as air emission and waste generated within premiscs is displayed
on Display Board of sizc 6x4 fect outside the main factory gate within premiscs

(x) It is duty of the authorized person to take prior permission of this Board to close and cleanup the facility
for treatment, storage and disposal of hazardous waste.

(xi) The applicant shall maintain record of hazardous wastc in Form-3 and shall submit annual rcturn in
Form-4 on or before the 30th day of Junc following to the financial ycar to which that rcturn relates.
(xi1) In no casc any hazardous waste shall be disposed off on land, in any drain, or into any water strecam. All
spillage must also be safely collected and stored.

(xiii) Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed
physical and chemical analysis of hazardous waste sample and report to the Board.

(x1v) Dricd hazardous sludge from the process in the plant shall be stored in double lined HDPE pit
constructed with R.C.C. or such matcrial which docs not rcact with the waste contained in it.

(xv) The storage arca should be fenced properly and Sign/Notice Board indicating 'Danger’ and 'Hazardous'
shall be displayed at appropriate position both in Hindi and English.

(xvi) The industry shall storc non-ferrous metal waste, used oil/spent oil waste in scaled drums placed on
impervious floor under covered shed. Hazardous waste if required shall be sold only to Registered
Reeyclers/Re-processors.

(xvii) In casc of any transportation of hazardous waste, the details in Form-10 of the Hazardous and Other
Wastes Rules, 2016 shall be submitted to the Board.

5. Essential documents to be submitted by the Industry/Unit as Applicable:-

(1) Annual return in Form-4 and Wastc Disposal Manifest in Form-10 under Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and Third Party' Audit Report.

(i1) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(iii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Arca.

6. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

7. Unit has to comply with the following specific & gencral conditions. Non compliance of any provision of
this CCA and provisions of thc Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rulcs.
8. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issucd by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You arc dirccted to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upcep.in/TrainingScssion.aspx for cnsuring timely compliance of
this direction, you arc hereby directed to submit a bank guarantce with minimum validity of one ycar of the
amount cquivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In casc of non-
compliance of this direction, your conscnt will be revoked by the Board.

9. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysced the samples of cffluent/cmission/hazardous wastces at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into usc any new or altered
outlet for the discharge of cffluent or gases emission or scwage waste from the unit.

3. Treated Industial wastc water and domestic waste water shall be disposed jointly at one disposal point.

The applicant shall provide discharge measurement equipment at final disposal point.GppTpgH Dt sgneaty
CHANDRA 3753 s
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4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of reccipt of this CCA. If at any point of timg, it is found that the industry is not
complying with stipulated conditions or any further dircction/instruction issucd by the Board, legal action
shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains cte. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of cfficicney of pollution control systcms.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforescen act or event, such cmission occurs or is apprchended to
occur in cxcess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In casc of failure of pollution control cquipment, the production process connected
to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all cmissions be emitted through designated chimney/stack
only.

10. In casc of any damage to the agriculture productivity, human habitation ctc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.

I'1. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement cte. or any change in cffluent discharge
point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issucd along with CCA, as
may be nccessary.

Specific Conditions:-

I. This Consent to operate is being granted to M/s. Adideva Carbon LLP, Khasra No. 459 cte., Village
Sakoti, Tchsil Unn, District Shamli for operation of Continuous Process Type Pyrolysis Plant [Heating
Furnace (Reactors 08 Nos. x 15 Ton/Each) and production of above mentioned products ONLY.

2. This Consent to operate and industrial operation shall remain subject to the interim orders passed in O.A.
No. 266/2025, Dr. Amit Kumar vs. Statc of U.P. & Othcrs, currently pending before the Hon'ble National
Green Tribunal.

3. This plant will opcrate using advanced, continuous, and automated technology, cquipped with a
PLC/SCADA-bascd monitoring system to cnsurc a safe and controlled pyrolysis process.

4. The unit shall ensure to usec Only Waste Rubber Tyres as Raw Matcerial. No other hazardous waste or
plastic wastc shall be used as Raw Material.

5. To prevent dust cmissions, carbon black shall be stored in closed silos or scaled bags.

6. The pyrolysis oil gencrated shall be stored in leak-proof tanks, safcguarded by a dike wall (safety wall)
and appropriate firc safcty arrangements.

7. This office has been informed, vide Letter No. 25/3/14-1/Shamli dated 01.04.2026, by the office of the
Divisional Forcst Officer, Forest Division, Shamli, that —based on the report received from the Sub-
Divisional Magistrate, Unn:—the current entry regarding the land pertaining to the above mentioned industry
(Gata Nos. 459, 464, 454, 457, and 455) is recorded as 'Category-1ka: Transferable Bhumidhar Land'; and it
is not recorded in the records as forest land or as government/other category land. Based on the aforesaid
conclusion, this consent is being issucd for the operation of the industry at the above mentioned site.

8. The unit shall ensure that domestic effluent disposed through Septic Tank and Oil Containing Water shall
be treated through ETP of 6.0 KLD. The treated cffluent from ETP shall be used in gardening in industry
premises and process. Bt

9. Cooling/Scrubbing watcr shall be recycled. GEETESH * geeresscranons

Date; 2026.04.04
CHAN DR 17:14:45 +05'30°



9 250

10. The unit shall maintain strict supervision upon fluctuations in operating parameters with respect to cach
trcatment unit of the Effluent trcatment plant.

11. Industry shall submit quarterly monitoring rcports of all stacks and ambient air quality from a
certificd/approved laboratory.

12. Industry shall ensure proper operation and maintenance of Air Pollution Control Devices.

13. Industry shall comply with various Wastec Management Rules as notified by MoEf&CC i.e. Plastic
Waste Management Rules, 2016, Solid Waste Management Rules, 2016, Hazardous and Other Wastes
(Management and Transboundary) Rules, 2016, E-waste (Management) Rules, 2016, Construction and
Demolition Waste Management Rules, 2016.

14. Industry shall abide by dircctions given by Hon'ble Supreme Court, High Court, National Green
Tribunals, Central Pollution Control Board, Uttar Pradesh Pollution Control Board and Commission for Air
Quality Management in Delhi-NCR and Adjoining Arcas for protection and safeguard of environment from
time to time.

[5. Unit should develop minimum green belt 20 meter wide around premiscs or 33% total arca of land
whichever is minimum, covered by the plantation of tall trees of suitable specics as per the guidelines sct up
by the Board vidc its Office Order no.H- 16405/220/2018/02 dt. 16/02/2018. The copy of this guidcline is
availablc at URL http://www.uppcb.com/pdf/Green-Belt-Guidle _160218.pdf. You are dirccted to develop
Miyawaki Forest as per the SOP available at URL: http://www.upecp.in/TrainingSession.aspx.

16. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Arcas) dircction no. 76 regarding DG scets.

[7. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Arcas) dircction no. 53, 62, 65 (As amended) and other direction issucd time to time regarding use of
cleancr fuel.

18. Industry shall obtain No Objcction Certificate/Registration from U.P. Ground Water Department for
abstraction of ground water and submit to this office.

19. The unit shall be operated in an environment friendly and sustainable manner and should not have any
adverse impact on surrounding environment.

20. Industry will operated according to Standard Operating Procedures (SOP) issued by Central Pollution
Control Board for Advance Continuous Automation Plant (Tyrc Pyrolysis Plant) 2024.

21. The wastes must be safely collected in leak proof containers and shall be duly marked in a manner
suitable for handling, storage and transport and the packaging shall be casily visible and be able to with
stand physical conditions and climatic factors. All hazardous waste containers/bags shall be provided with a
general label as given in Form.

22, The authorized person/agency shall ensurc that no adverse impact on the air, soil and water including
groundwater takes place due to activitics for which authorization has been requested. Comprehensive safety
mecasures must be followed in handling of wastes and the staff must be properly trained.

23. It is brought to your notice that as per the order dated 14.11.2003 passcd by the Hon'ble Supreme Court
in W.P. (¢) 657 of 1995, no industry covered under Hazardous Waste (Management and Handling) Rules,
1989 (as amended) shall be allowed to operate without valid authorisation. It is also provided in the same
order that industrics which arc not complying with the conditions shall not be allowed to operate. Hence in
casc you fail to apply for authorisation before its expiry or fails to comply with conditions of the carlicr
authorisation issued to you, closurc order shall be issucd against your industry without any further notice.
24. The applicant must file returns on prescribed Form 4 along with a compliance report of this letter. You
should also maintain rccords on Form-3 and present it to Board's inspecting officials.

25. In casc of occurrence of an accident, complete details on Form-11 must be sent to U.P. Pollution.

26. The person authorised shall implement Emergency Responsc Procedure (ERP) for which this
authorisation is being granted considering all site specific possible scenarios such as spillages, leakages, fire

ctc. and their possible impacts and also carry out mock drill in this regard at rcglé}za_lg Eléll‘ficrval oggtiém%.n —
CHANDRA
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27. The person authorised shall comply with the provisions outlined in the Central Pollution Control Board
guidelines on Implementing Liabilities for Environmental Damages duc to Handling and Disposal of
Hazardous Wastc and pcnalty.

28. It is the duty of the authorised person to take prior permission of the State Pollution Control Board to
close down the facility.

29. The imported hazardous and other wastes shall be fully insured for transit as well as for any accidental
occurrence and its clean-up operation.

30. The record of consumption and fate of the imported hazardous and other wastes shall be maintained.

31. The hazardous and other wastc which gets gencrated during recyeling or reusc or reccovery or
preprocessing or utilisation of imported hazardous or other wastes shall be treated and disposcd of as per
specific conditions of authorisation.

32. Annual return shall be filed by June 30th for the period ensuring 3 1st March of the year.

33. It is also the mandatory duty of the occupicer of industry as well as operator of a facility to develop
suitable waste treatment and disposal facility and the design of the facility must be approved by the Board.
Dctails along with the project report must be sent in this regard within fiftcen days of receipt of this letter,
otherwise the industry shall become member of a common TSDF and the industry shall start sending the
Hazardous wastc alrcady storcd along with the Hazardous waste gencrated at present at this TSDF. The
proof of valid membership of TSDF along with proof of disposal of hazardous wastc to TSDF shall be sent
to U.P. Pollution Control Board within three months.

34. Proposal regarding wastc minimization and rcusc of wastcs must be sent. Details of any recovery/ reuse
system must be sent within two months.

35. Under the provisions of Hazardous and Other Waste (Management and Cross-Border Movement) Rules,
2016, the names and quantitics of all the hazardous waste matcrials generated in the industry have not been
mentionced.

36. Copics of Hazardous Waste Manifest in Form 10 shall be sent regularly to UPPCB for cach category of
waste sent to TSDF or Incincrator within 15 days.

37. All hazardous wastc containers and bags shall be provided with a general label. The storage arca should
be at an isolated spot in the premises and must be fenced, covered and duly marked.

38. The authorized person or agency shall ensure that no adverse impact on the air, soil and water including
groundwater takes place due to activitics for which authorization has been requested. Comprehensive safety
measurcs must be followed in handling of wastcs and the staff must be properly trained.

39. Industry shall submit first compliance report with respect to conditions imposed within 30 days of issue
of this permission. Plcase note that consent to operate will be revoked, in casc of non compliance of any of

the above mentioned conditions. Digitally signed by
GEETESH GEETESH CHANDRA

Date: 2026.04.04
CHAN DR 1;:?25:20 +05'30"
Regional Officer
UPPCB, Muzaffarnagar

Copy to:

Regional Officer
UPPCB, Muzaffarnagar
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BEFORE THE NATEONAL GREEN TRIBUNAL, NEW DELHI

Inre:
_Dr. Amit Kumar Plaintiff /Appellants/
Petitioner/Complainant

VERSUS = ; :
State Ofw_ up _& Ors. Defendant/Respondent/
. Accused:

ENOW ALL 1o - whom-. these present  shall  come  that = I/We

Aoy Komay ch o\uLL-egm the above named Layw oflycan
do'her‘;::;i appoint (herein after called th advocate/s) to be my/our Advocate in the above

noted case & authorize :-
Mr.Pradeep Misra, Mr. Daleep Dhyani, Advecates,
138, New Lawyers Chamber, Supreme Court of India, .
- New Delhj, Ph. :011-23070011, Mob. 9810252518, 9811070721
To act, appear and plead in the above-noted case in-this Court or in any other Court.in which
" the same may be tried or heard and also in the appellate Court including High Court subject to
" payment of fees separately for each Coutt by me/ us, . ‘ , o
“To sign, file verify and present ‘pleadings, appels cross objections or petitions for execution
. Ieview, revision; withdrawal, compromise or other petitions or affidavits or other documents
2s may be deemed necessary or proper for the prosecution of the said case in all its stages.
To file and take back documents to admit and/or deny the documents of opposite party.
- To withdraw or compromise the said case or submit to arbitration any differences or disputes
‘that may arise touching or in any manner relating to the said case,
~To take execution proceedings. . ,
To deposit, draw and. receive money, cheques, cash and grant receipts thereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of

the prosecution of the said case.

To appoint-and instruct any other Legal Practitioner, authorizing him to exercise the power
and authority hereby conferred upon the Advocate whenever he may think it to do so and to
sign the Power of Attorney on my/our behalf, ' : '

AND VWe the undersigned do hereby agree to ratify and-confirm all acts done by the
Advocate or his substitute in the matter as my/our own acts; as if done by me/iss to all intents
and purposes. ’ .
AND I/We undertake that I / we or my /our duly authorized agent would appear in the Court
on all hearings and will inform the Advocates for appearance when'the case is called.

AND I'/we undersigned do hereby agree not to hold the advocate or his substitute responsible
for the result of the said case: The adjournment costs- whenever ordered by the Court shall be
- of the Advocate which he shall receive and retain himself, B

AND T/we the undersigned do hereby agree that in the event of the whole or part of the fee
agreed by me/us to be paid to the Advocate remaining unpaid he shall be entitled to withdraw
- from the prosecution of the said case until the same is paid up. The fee settled is only for the
above case and above Court. I/We hereby agree that once the fee is paid. Twe will not be
entitled for the refund of the same in any case whatsoever. If the case lasts for more than three
years, the advocate shall be entitled for additional fee equivalent to half of the agreed fee for

every addition three years or part thereof.

IN WITNESS WHEREOT I/We do hereunto set my /our hf;md to these presents the contents
of which have been understood by me/us on this .26 dayof 05.2026 -

(bject to the terms of fees. | : v
/ . U . . ‘ @‘kﬁ]"/
‘ Chi

(PRADEEP MISRAYDALEEP DHYAND ent
Advocate

Law Officer-1

Lucknow

2607299

256

Anuj Kumar Chaubey

U.P. Pollution Control Board
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